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125 Written Answers AGRAHAYANA

Unauthorised Structures in Lakshmi 
Naerar and Shakarpur, Delhi

1220. SHRI KAMAL NATH: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it has come to the no-
tice of the Government that unautho-
rised structures have come and are 
still coming up in Lakshmi Nagar and 
Shakarpur abutting Vikas Marg in the 
Trans Jamuna area;

(b) if so, the steps taken by Govern-
ment to check this illegal construction; 
and i

(c) how the people are procuring
controlled items of building materials 
like cement etc.? '■' • V

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-

- IN SIN'T-H); <a) The Delhi Develop-
m ent Authority has' stated that unau- 
thorise constructions^ have been noti-
ced in Lakshmi Nagar and Shakarpur 
area.* r“ try * ' n '

(b) The Delhi Development Authori-
ty has stated that notices have been 
issued under section 30 (i) of Delhi
Development Act, 1957 in 504 cases 
and demolition orders have been pas-
sed by the competent authority in 457 
cases. Some of the unauthorised con-
structions have also been demolished.

(c) The Food and Supplies Depart-
ment, Delhi have stated that as per 
report and detection made by its en-
forcement agencies and Special Cell, 
Crime Branch, Delhi Police, the ce-
ment used for unauthorised structures 
is obtained through unauthorised sou-
rces.
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Use of Sub-Standard Material in Con-
struction of Shalimar Bagh Flats

1221. SHRI SATYA DEO SINGH: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether his Ministry has recei-
ved serious complaints about the most 
inferior material used by the Contrac-
tor in constructing the flats in Pocket- 
N in Shalimar Bagh, Delhi; if so, what 
action has been taken on those comp-
laints;

(b) whether any specifications were 
given by tha DDA to the Contractor 
for constructing the LIG and MIG 
flats there; if sOj the details of these 
specifications;

(c) whether DDA has conducted any 
enquiry to find out if those specifica-
tions have been strictly followed; if so, 
the nature of the enquiry made and 
the results thereof and if not, the rea-
sons therefor; and ^

(d) whether DDA is satisfied with 
the material used in constructing the 
flats if not, the action taken against 
the contractor for using shoddy *nate- 
rial?
t " "

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH); (a) One complaint about- 
defect in construction of a flat in Poc- 
ket-N Shalimar Bagh was received




